
 LOK  SABHA  DEBATES

 377
 LOK  SABHA

 Tuesday,  September,  4,  962/Bhadra
 13,  884  (Saka).

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  SPeaker  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 MEMBER  SWORN
 Mr.  Speaker:  Secretary  may  call  out

 the  name  of  the  Member  who  has  come
 to  make  and  subscribe  the  cath  or
 affirmation  under  the  Constitution.

 Secretary:  Shri  N.  G.  Ranga:
 Mr.  Speaker:  The  Minister  of  Par-

 liamentary  Affairs  may  introduc:  the
 Menrer  to  the  House.

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 Sir,  I  have  great  pleasure  in  introduc-
 ing  to  you  and  through  you  to  the
 Heuse  Shri  N.G.  Ranga  who  was
 been  returned  to  Lok  Sabha  from
 Chittoor  constituency  of  Andhra  Pra-
 desh  in  the  vacancy  caused  by  tle  vac-
 ation  of  seat  of  Shri  M.  Ananthas-
 ayanam  Ayyangar.

 Shri  N.  G.  Ranga—Chittoor.

 5708
 Extension  of  Tea  Gardens

 “167.  Shri  Rameshwar  Tantia:  Will
 the  Minister  of  Commerce  and  Industry
 be  pleased  -to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  are  considering  to  allow  ex-
 tension  of  tea  gardens;  and

 (9)  if  so,  on  what  terms  and  =  con-
 ditions  such  extensions  wil!  be  allow-
 ed?

 The  Minister  of  International  Trade
 in  the  Ministry  of  Commerce  and  In-
 dustry  (Shri  Manubhai  Shah):  (a)  and
 (b).  A  statement  is  laid  on  the  Table
 of  the  House.

 STATEMENT

 Government  have  never  restricted
 the  establishment  andjor  extension  of
 tea  gardens.  In  the  context  of  the
 Production  targets  of  900  million  Jbs.
 for  the  end  of  the  Third  Plan  period
 for  the  tea  industry,  the  .ea  Planting
 Rules,  governing  grant  of  permission
 for  extension  of  the  tea  cultivation
 have  been  further  liberaiised  so  as  to
 bring  about  an  increase  in  production
 of  tea.  The  provision  under  the  Rules
 as  obtaining  today  and  as  proposed  to
 be  amended  js  furnished  below:—

 Permissible  acreage  of  estates  at  Present  ceiling  for  ions  Proposed  ceiling  for
 the  commencement  of  each  extensions

 five  year  period
 Upto  ro  hectares  40%  of  the  area  70  hectares
 Above  r0  but  not  exceeding  60  hectares  40%  of  the  araca  T00%
 Above  60  but  not  exceeding  200  hecta-  25%  upto  r2o  hectares  60  heotares

 res.  3§%  of  the  area  above  I20
 but  not  exceeding  200  hec-
 tares.

 Above  200  hectares  15%  30°%,  of  the  permis- sible.
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